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central AmiNI strati'JE tribunal principal bench

0 . AeNo. 5 :g/99 '•

Neu Oslhi; this the ^ ' day of Fabruary, 2000,

HON «3LE m R. S. R. AOIGE, \« CE CHaIRTIANCa)

HON'BLE nR.KULOlP SINGH,n ETIBERCb)

3iri Sunil Prash^r,

S/o ri Bag dish Prasad Sharm.af
Eisctrical Ch arg sm an/3 unio r ETsgineer,
Train Lighting, yes tern Railway,

New Delhi Railway Station,

New Del hi

r/o T-90/3, Locd Oolony(MG)
Kishan Ganj,
Delhi -6 •♦...Applicant,

(By AduDcatas Shri K.K.Patel )

\/ersus

1, Union of Indi a,
th ro ug h

the General Manager,
Baro da House,
New Delhi,

2, Di vl sio n al Ralu ay M an ag ar,
IJestern Railway,
Kota !Xuision,
Kota 3 unction (Raj)

3,' 3nri Sanjeau Bhardwaj,
Sr, Divisional Electrical Ehginear,
El ectri c Lo co Sn ed,
Tughiak abad.
New OQlhi-44, .... Re^onden ts.

(By Advocates Meera CJihibbeir),
ORDER

HO M 'BL £ M R, 5. R. A DI G E iJl CE Gi fli iT! qN ( a) ,

Applicant seeks payment of salary for the

period May to August, 1996, with penal interest and
CP sts»^

2. Respondents in their r^ly state that they have
disallowed this payment because fppli cant has not

marked attendance in the Attendance Register of PpIO



!

■'i

- 2 -

Office in defiance of the joint note dr^uin by tu/o

Sr. DEE» on 14«^12V95, ^piicant houever, contends

that Railuay Board's statutory rules no where entitles

the sLperior officer to withhold salary for failure

to mark attendance in a particular register.

3. fdeard both sides.

4, It i s no t respondents' case that applicant

has not actually uorked for the a fo resai d p aric d.

The signing of the attendanca regi star is p rim arily

to establish th^t go employee h gs attended his offi ce/
^  organisation to p prfo im his. duties, and as respondents

do not deny that applicant has put in work for the

aforesaid period, his salary and allowances for the

aforesaid period should be r^agsed to him within 1

month from the data of Fsceipt-of ?:£ copy of this order®
It will however be open to respondents to make dear

to applicant thgt if he continues not to affix his

signature in the prescribed atto^dance register, such
behaviour will invite appropriate departmental action
in accordance with relevant rules/instructions®.

Oa is disposed of in tenns of para 4
above. Prayer for interest and costs is rejected.

c^'Il Q

( ■S.s.ADr.GOrimBERg) CHaI!?1aN{a).
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